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Jodhpur – 342003. 
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FINAL ORDER No. 51632/2021 
 

 
RACHNA GUPTA 
 

SVLDRS Form No.4 [Discharge Certificate for full & Final 

Settlement of Tax Dues under Section 127 of the Finance (No.2) 

Act, 2019 read with Rule 9 of the Sabka Viswas (Legacy Dispute 

Resolution) Scheme Rules, 2019] has received by e-mail.  

Keeping in view the same, appeal stands dismissed as withdrawn. 

[Order dictated & pronounced in the open Court] 

 

 

 

(RACHNA GUPTA) 

MEMBER (JUDICIAL) 
 
Anita 


